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SHRI V. VITAYASAI REDDY: For a dignified rehabilitation, instead of having many
laws in different States across the country, there should be a uniform slum rehabilitation
policy across the country. Is the Central Government contemplating to bring a law or

a uniform Indian slum rehabilitation policy in this regard?

SHRI HARDEEP SINGH PURI: Sir, the policy enshrined in the Pradhan Mantri
Awas Yojana, [ believe, provides a template for those of our brothers and sisters who
are living in these informal settlements through a system which can be devised either
on a PPP model or otherwise. They are temporarily shifted from their present place of
residence to a nearby area, provided this temporary accommodation through the builder
and then pakka homes, which conform to the present sustainable norms for a home,
which consist of a kitchen, a toilet and other basic facilities and then, the citizens are
moved back into that. So, I believe, that is already a template provided in the current
policy. This is my understanding that different States are following different policies.
They are also jealous of safeguarding their own turf in terms of land, these issues being
a State subject. But, we always write letters. I have written to all the Chief Ministers
encouraging them for providing both shelters for homeless people and for i situ slum
rehabilitation and I believe this template could evolve into something with encouragement

for State Governments to pursue as well.
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Effective and transparent policing

T733. SHRTI HARNATH SINGH YADAV: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is any action plan chalked out by Government to make police
efficient, capable and the functioning of police more effective and transparent in the

country, if so, the details thereof;

(b) whether Government is aware of the fact that in spite of round the clock

duty hours of police personnel, their salary is meagre; and

(¢) if so, whether Government would consider their salary also in proposed

police reforms?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) A Statement 1s laid on the Table of the House.

Statement

(a) to () "Police" 1s a State subject falling in List-IT (State List) of the Seventh
Schedule of the Constitution of India. It 1s primarily the responsibility of the State
Governments/UT Administrations to make the police force efficient & capable and its
functioning more effective and transparent. The Union Government supplements the
efforts of the States by providing funds for modemnisation, issues advisories on various

matters, formulates national standards and procedures.

The role and responsibility of police personnel and their nature of duties is duly
considered by the respective State Governments and UT Administrations while

determining their salary and allowances.

TOriginal notice of the question was received in Hindi.
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SHRI ABDUL WAHARB: Sir, through you, I would like to ask the hon. Minmister
that after the two universities, Jamia and JNU, have been attacked, how many FIRs
have been registered and what the status of investigation in those cases 1s. 1 also want
to know as to how many culprits have been arrested, and, if not, why there is a delay

In arrests.
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TTransliteration in Urdu script.
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